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GOVERNMENT OF INDIA 

MINISTRY OF SOCIAL JUSTICE & EMPOWERMENT 

RAJYA SABHA 

UNSTARRED QUESTION NO - 2049 

ANSWERED ON - 20/12/2023 

SOCIAL DISCRIMINATION 

2049. SHRI PARIMAL NATHWANI 

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:-

(a) the number of cases of Social discrimination, untouchability, and caste-based segregation

of houses registered in the last three years; State-wise; and

(b) the details of concrete measures taken by Government to remove these barriers and the

outcome thereof?

ANSWER 

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT 

(SHRI RAMDAS ATHA WALE) 

(a) National Crime Records Bureau (NCRB) compiles and publishes statistical data on crimes

in its publication "Crime in India". Specific information is not maintained by the NCRB,

however, the cases registered under the Scheduled Caste and the Scheduled Tribes (Prevention

of Atrocities) Act, 1989 and the Protection of Civil Rights Act, 1955 for crime/atrocities

against the Scheduled Castes (SCs) and the Scheduled Tribes (STs) during the year 2020,2021

and 2022, State/UT wise are given as Annexure.

(b) The Protection of Civil Rights {PCR} Act, 1955, that prescribes punishment for

enforcement of any disability arising from practice of 'untouchability' and the Scheduled

Castes and the Scheduled Tribes (Prevention of Atrocities) Act, 1989, to prevent the

commission of offences of atrocities against members of Scheduled Castes (SCs) and

Scheduled Tribes (STs) are in force.

To make the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) Act, 

1989 more effective and to provide greater justice and enhanced redressal to injustice suffered 

by the atrocity victims, this Act has been amended in 2015. The amendment includes new 

offences, institutional strengthening, which inter-alia includes establishment of Exclusive 

Special Courts and specification of Exclusive Special Public Prosecutors to exclusively try 

offences under the PoA Act to enable expeditious disposal of cases, power of Special and 

Exclusive Special Courts to take direct congnizance of offences and as far as possible, 

completion of trial within two months from the date of filing of the charge sheet, establishing 

rights of victims and witnesses, and strengthening preventive measures. Further, Section 18 of 

the PoA Act was amended through the Scheduled Castes and the Scheduled Tribes (Prevention 

Q.No.2048      Question was cancelled.
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